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JOINT COMMITTEE REPORT 

 
IN THE MATTER OF ORIGINAL APPLICATION NO. 235/2024 'RAVI KUMAR 

MEENA VS M/S DG BUNDELKHAND GRANITE LLP & ORS.’IN COMPLIANCE 

OF THE ORDER ISSUED BY HON’BLE NGT, CENTRAL ZONAL BENCH, 

BHOPAL ON DATED 23/10/2024 

 

 
 

Location: Land bearing survey number 551 / 5 / 1 and 552 / 3 admeasuring 

7.6 hectares situated in Village Beejaur, District Niwari, Madhya Pradesh 

 

DATE OF VISIT: 26/11/2024 

JOINT COMMITTEE CONSISTING OF  

1. Anurag Nigwal, SDM (Revenue), District Niwari, Madhya Pradesh.  

2. K.P. Soni, Regional Officer, MP PCB Regional Office, Sagar 
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

CENTRAL ZONAL BENCH AT BHOPAL (M.P.) 

Original Application No. 235/2024(CZ) 

RAVI KUMAR MEENA     ……. APPLICANT  

  V/S 

 M/S DG BUNDELKHAND GRANITE LLP & ORS  ……RESPONDENT  
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Directorate, Mineral and Resource Department, 

Madhya Pradesh  

10.  Letter no. 5879 dated 28.04.2022 of the Directorate, 

Mineral and Resource Department, Madhya Pradesh 

 [conditional permission for survey number 1469 

(3.290 Hectares) ] 

A-9 100-123 

11.  Letter no. 7371 dated 25.05.2022 of the Directorate, 

Mineral and Resource Department, Madhya Pradesh 

 [conditional permission for survey number 1467 

(6.710 Hectares) ] 

A-10 124-161 

 

 

BHOPAL  

 

03.01.2025 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

3

Submitted by MP PCB:- 

through Counsel 

Adv. Parul Bhadoria 

Ph. No.: (+91)-8085977111; 

Email: 

parul.bhadoria04@gmail.com 



Factual and Action taken Report in OA 235/2024 December, 2024    Page 4  

FACTUAL AND ACTION TAKEN REPORT 

Background: 

1. That the present application has been filed by Shri Ravi Kumar Meena 

regarding illegal mining by Respondent no. 1 namely M/s DG Bundelkhand 

Granite LLP (“Project Proponent”) without any requisite permission to 

consent to operate from the competent authority and started excavation of the 

mines in the area allotted to the respondent. It has been stated by the applicant 

that  respondent no. 1 approached the Directorate of mining and fraudulently 

obtained two pieces of land admeasuring 3.29 hectares and 6.7 hectares, 

located at Village Beejaur, Niwari, Madhya Pradesh for the purpose of mining 

adjacent to the land of the applicant and in the  process the respondent no. 1 

declared that the land of the respondent is at least 500 meters away from the 

land of the applicant, however, so far as the actual state of affairs is concerned 

the land of the respondent no. 1 is adjacent to the land of the applicant. 

2. That the Hon’ble NGT vide order dated 14.03.2024 had ordered for a joint 

committee report by directing as follows:  

 “7. We deem it just and proper to call a report on the matter in issue in 

present Original Application, from a Joint Committee consisting of:- 

i. One representative from the Collector, Niwari, M.P. 

ii. One Representative from the Madhya Pradesh Pollution Control 

Board.  

8. The Committee is directed to visit the place and submit the factual and 

action taken report within six weeks. The State PCB will be the nodal 

agency for coordination and logistic support.” 

In compliance of the above order the following representatives were 

appointed to the joint committee in the present case:  

(1) Shri Anurag Nigwal, SDM (Revenue), District Niwari, MP.  

(2) Shri K.P. Soni Regional Officer, MP Pollution Control Board Sagar. 

Orders of appointment of the above representatives are enclosed as 

Annexure A -1.  
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3. That in compliance of the Hon’ble NGT order the Joint Committee visited 

the site at Land bearing survey number 551 / 5 / 1 and 552 / 3 admeasuring 

area 7.6 hectares situated in Village Beejaur, District Niwari, Madhya 

Pradesh. The panchnama and the photographs of the inspection are enclosed 

as Annexure A-2 and Annexure A-3 respectively.  

 

4.  Along with the members of the joint committee, Shri Ajay Mishra, Mining 

Officer, Collector Office, District Niwari and Shri S.K. Meena from M/s DG 

Bundelkhand Granite LLP (“Project Proponent”) were present during the 

inspection.   

 

5. Observations- The facts as observed by the committee as follows:  

5.1 There are three mines situated in the area and the details of the same are as 

follows:  

Sr.  Survey Number Area 

(in 

Hectares) 

Village Remark 

1.  551 / 5 / 1 and 

552 / 3 

7.600  Baghat  Mining activities 

were operational  

2.  1469 6.710 Beejaur  No mining activity 

observed 

3.  1467 3.290 Beejaur  No mining activity 

observed 

 

5.2  It is pertinent to mention that the all the three mines are adjacent to each 

other however the mine which was operational is situated in village Baghat 

and the other two mines where no mining activity has taken place are 

situated in a different village (Gram Beejaur).  These mines are situated at 

Survey Number 1469 admeasuring 6.710 Hectares and Survey Number 

1467 admeasuring 3.290 Hectares. For reference, the map of the site is 

enclosed at page number 49 of this report.  

 

5.3 Since the issues raised in the Original Application are on the land bearing 

survey number 551 / 5 / 1 and 552 / 3 (Area 7.6 Hectares) the same are 

dealt with first.  
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5.4  The project proponent holds valid Environment Clearance from State 

Environment Impact Assessment Authority, Madhya Pradesh. The EC 

dated 28.12.2020 granted by the SEIAA is enclosed as Annexure A-4.  

 

5.5  The project proponent holds valid Consent To Establish and Consent To 

Operate from Madhya Pradesh Pollution Control Board, Bhopal and the 

same are enclosed as Annexure A-5.  

 

5.6  The project proponent was found complying with the terms and conditions 

of the consent and EC granted.  

 

INFORMATION PROVIDED BY THE MINING DEPARTMENT 

 

6.1 The information provided by the Mining Department, Collector Office, 

District Niwari to the original application is enclosed as Annexure A-6.  

 

6.2 The mining department had stated that the project proponent holds valid 

permission from the District Collector Office, Niwari for mining of grantie 

at survey number 551 / 5 / 1 and 552 / 3 (Area 7.6 Hectares). The copies of 

necessary permissions, reports, NOC, mining lease and other relevant 

documents are enclosed as Annexure A-7.  

 

6.3 The final order of grant of permission was passed on 27.07.2018 by the 

Mining Division, District Collector Office, Tikamgarh under the Madhya 

Pradesh Minor Mineral Rules, 1996. It is relevant to state that earlier 

Niwari was a Tehseel under District Tikamgarh however from 01.10.2018, 

Niwari was declared as a separate District (52
nd

 District of Madhya 

Pradesh). 
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6.4 That it is necessary to mention that back in 2018 the respondent no. 1 had 

proposed to transfer his mining lease to the partnership firm of the original 

applicant as per rule 35 of the Madhya Pradesh Minor Mineral Rules, 

1996. The relevant order was also passed by the Director, Directorate, 

Mineral and Resource Department, Madhya Pradesh is enclosed as 

Annexure A-8.  

 

6.5  That with regards to the mining at Survey Number 1467 admeasuring 

6.710 Hectares and Survey Number 1469 admeasuring 3.290 Hectares, the 

joint committee found that no mining activity had taken place at these 

survey numbers. The orders passed by the Mining Division, Collector 

Office, District Tikamgarh  dated 26.09.2018 are enclosed with the letter 

of the Mining Division (Annexure A-6).  

 

6.6   The project proponent also holds conditional permission for mining at 

these survey numbers from the Directorate, Mineral and Resource 

Department, Madhya Pradesh. The conditional permission for survey 

number 1469 (3.290 Hectares) was granted vide letter no. 5879 dated 

28.04.2022 is filed herewith as Annexure A-9.   This conditional 

permission was granted on the basis of the order dated 26.09.2018 was 

passed by the Mining Department, Collector Office, District Tikamgarh. 

This order was passed after grant of NOC from Gram Sabha, Beejuor 

(15.08.2018), from District Forest Officer, Tikamgarh (13.08.2018) and 

inspection report from Tehseeldar Office (24.07.2018) as well as the 

mining officer (17.07.2018). These permissions are collectively enclosed 

as Annexure A-9.   

 

6.7  Similarly the conditional permission for survey number 1467 admeasuring 

6.710 Hectares was granted by the Directorate, Mineral and Resource 

Department, Madhya Pradesh vide letter number 7370 dated 25.05.2022 

and is filed herewith as Annexure A-10.   For the mine situated at survey  
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number 1467 admeasuring 6.710 hectares the grant to Environmental 

Clearance is under process and thus in absence of EC no mining activity 

could take place. The project proponent has to take EC from SEIAA and 

CTE, CTO from MP PCB before initiating the mining activities in these 

survey numbers.  

 

6.8  That only after grant of the above permissions the project proponent will 

execute the mining lease with the Mining Department. The exercise of 

demarcation by pillars and putting up of the sign board declaring the area 

as a mine shall be undertaken after execution of the mining lease.   

 

6.9 The applicant had contended that the mine situated at survey number 551 / 

5 / 1 and 552 / 3 (Area 7.6 Hectares) was leased to Ravi Kumar Meena 

(applicant) however no such documents like mining lease, orders from 

Collector office, Mining Department etc. have  been provided in order to 

establish the ownership.   

 

6.10    Hence the mining activities by the project proponent at survey 

number 551 / 5 / 1 and 552 / 3 (admeasuring Area 7.6 Hectares ) is valid 

and with regards to mines bearing survey number 1467 (6.710 Hectares) 

and 1469 (3.290 Hectares) the process of grant of Environmental 

Clearances is pending and thus no mining activity has started on these 

mines.  The same was observed on the visit by the joint committee 

(Annexure A-2).  
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A. Copy of Environmental Clearance(if any)  Uploaded in XGN on 07/08/2023 20:39:09 from IP No: 117.248.187.240.
B. 139564-D.G.Mining Pvt.Ltd.(Village.Baghat) accepts the LEGAL responsibility
    and undertakes that the furnished information is CORRECT & ACCURATE.
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A. Copy of Environmental Clearance(if any)  Uploaded in XGN on 07/08/2023 20:39:09 from IP No: 117.248.187.240.
B. 139564-D.G.Mining Pvt.Ltd.(Village.Baghat) accepts the LEGAL responsibility
    and undertakes that the furnished information is CORRECT & ACCURATE.
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A. Copy of Environmental Clearance(if any)  Uploaded in XGN on 07/08/2023 20:39:09 from IP No: 117.248.187.240.
B. 139564-D.G.Mining Pvt.Ltd.(Village.Baghat) accepts the LEGAL responsibility
    and undertakes that the furnished information is CORRECT & ACCURATE.
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A. Copy of Environmental Clearance(if any)  Uploaded in XGN on 07/08/2023 20:39:09 from IP No: 117.248.187.240.
B. 139564-D.G.Mining Pvt.Ltd.(Village.Baghat) accepts the LEGAL responsibility
    and undertakes that the furnished information is CORRECT & ACCURATE.
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A. Copy of Environmental Clearance(if any)  Uploaded in XGN on 07/08/2023 20:39:09 from IP No: 117.248.187.240.
B. 139564-D.G.Mining Pvt.Ltd.(Village.Baghat) accepts the LEGAL responsibility
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A. Copy of Environmental Clearance(if any)  Uploaded in XGN on 07/08/2023 20:39:09 from IP No: 117.248.187.240.
B. 139564-D.G.Mining Pvt.Ltd.(Village.Baghat) accepts the LEGAL responsibility
    and undertakes that the furnished information is CORRECT & ACCURATE.
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A. Copy of Environmental Clearance(if any)  Uploaded in XGN on 07/08/2023 20:39:09 from IP No: 117.248.187.240.
B. 139564-D.G.Mining Pvt.Ltd.(Village.Baghat) accepts the LEGAL responsibility
    and undertakes that the furnished information is CORRECT & ACCURATE.
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M.P. Pollution Control Board 
E-5, Arera Colony 

Paryavaran Parisar, Bhopal - 16  MP  
Tele : 0755-2466191, Fax-0755-2463742 

 

 
  

Consent Order 
 

 

    

     
       

       

    

    
  

Page: 1 / 5 
 

This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number. 
 

    

                                   

                

CTE-Fresh 
 

 

CONSENT NO: *** 
 

         
                  

PCB ID: 139564 
 

     
   

RED-SMALL 
 

        

                                   

                         

 
 

 

 
  

                                   

   

To,  
 

                           

         

M/s. D.G.Mining Pvt.Ltd.(Village.Baghat), 
 

      

                                   

         

KHASRA NO 551/5/1.552/3 Parts ,AREA  7.60 Hectares, Village-Baghat,Tehsil-Niwari,Distt-Niwari 
(M.P.),City : Baghat,Dist : Niwari, Tal : Niwari, SIDC : Not In SIDC, Latitude : 25.2730 Longitude : 
78.4637 
 

      

                                   

   

Subject:  
 

 

Grant of Consent to Establish  under section 25 of the Water (Prevention & Control of Pollution) Act,1974   under 
section 21 of the Air (Prevention & Control of Pollution) Act,1981 
 
 

  

                                   

   

Ref:  
 

 

Your Consent to Establish Application Receipt No. 1080481 Dt. 09/04/2021 and last communication received on dated 
30/06/2021 
 

  

                                   

   

                     Without prejudice to the powers of this Board  under section 25 of the Water (Prevention & Control of Pollution) 
Act,1974   under section 21 of the Air (Prevention & Control of Pollution) Act,1981 and without reducing your responsibilities under 
the said Acts in any way, this is to inform you that this Board grants Consent to Establish for setting up of mining activity at KHASRA 
NO 551/5/1.552/3 Parts,  Village-Baghat, Tehsil-Niwari, Distt-Niwari (M.P.) 
 

  

                                   

  

 SUBJECT TO THE FOLLOWING CONDITIONS  :- 
 

   

                                   

    

a. Location:  
 

 

KHASRA NO 551/5/1.552/3 Parts ,AREA  7.60 Hectares, Village-Baghat,Tehsil-Niwari,Distt-Niwari (M.P.)  
 

    

                 
                                   
                  

7.60 ha 
 

              
    

b. Minin Lease area: 
 

               

                                   

    

c. Product & Production Capacity: 
 

                

                                   

      

Activity / Product  Qty / year 
MINING OF Granite 1267 Cubic Meter  Per Year,   

 

 

 

       

                                   

     

       The consent (for operation) as required shall be granted to your industry after fulfillment of all the conditions mentioned above.  
For this purpose you shall have to make an application to this Board in the prescribed proforma at least two months before the 
expected date of commissioning of your industry.  The applicant shall not operate the unit without obtaining consent for operation 
from the Board and shall not bring in to use any out let for the discharge of effluent and gaseous emission. 
 

   

                                   

    

Enclosures:- 
 

                     

       

* Conditions under Water Act 
* Conditions under Air Act 
* General conditions  
 

               

CC to :-  
1. District Mining Officer, (Mining Section), Collector office,  Niwari Dist. Niwari (M.P.) for information. 
2. M.P. State Mining Corporation, Arera Hills, Jail Road, Bhopal (M.P.) for necessary  action please.  
3. Regional officer, Regional office, MPPCB,  Sagar  (M.P.) 

Consent No:CTE-53787Outward No:113010,07/07/2021

ACHYUT ANAND MISHRA
Member Secretary(Organic Authentication on AADHAR from UIDAI Server)

TPAV # R4386S146T

Digitally Signed by : A. A
Mishra, Member Secretary
Date: 07/07/2021 11:02:01 PM

Signature Not Verified
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M.P. Pollution Control Board 
E-5, Arera Colony 

Paryavaran Parisar, Bhopal - 16  MP  
Tele : 0755-2466191, Fax-0755-2463742 

 

 
  

Consent Order 
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CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974  :- 
 

       

                         

    

1. The daily quantity of sewage at out fall of the unit shall not exceed 4.00 KL/day 
 

     

                         

 

2. The applicant shall provide garland drain and settling tank for the control of surface run off generated in the lease area 
during rains. 
 

       

                         

                         

  

3. Sewage Treatment :-  The applicant shall provide septic tank and soak pit and maintain the same properly to achieve 
following standards- 
 

      

                         

           

pH Between               5.5 – 9.0 

Suspended Solids Not exceed          100 mg/l. 

BOD 3 Days 270C Not exceed          30  mg/l. 

COD Not exceed           250 mg/l. 

  

  
 

         

                         

        

 
 

                         

                         

     

4. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior 
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this 
consent. Facility expansions, production increases or process modifications which result new or increased discharges of 
pollutants must be reported by submission of a fresh consent application for prior permission of the Board 

 

 

  
 

5. Compilation of Monitoring data- Samples and measurements taken to meet the monitoring requirements specified above 
shall be representative of the volume and nature of monitored discharge. 

 

 

  

 

6. Recording of Monitoring Activities & Results- 
The applicant shall make and maintain online records of all information resulting from monitoring activities by this 
Consent.                               

 

 

  
 

7. Disposal of Collected Solid waste- 
Solids, dirt, silt or other pollutant separated from or resulting from treatment shall be disposed of in such a manner as to 
prevent any pollutant from such materials from entering any such water Any live fish, Shall fish or other animal collected or 
trapped as a result of intake water screening or treatment may be returned to eaters body habitat. 

 

 

  
 

8. Prohibition of By pass system of treatment facilities- 
The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms 
and conditions of this Consent in prohibited except : 
i. where unavoidable to prevent loss of life or severe property damage, or  
ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and 
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such 
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.  

 

 

  

 

9. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of 
consent conditions.  

 

 

  
 

  

   

                         

      

Additional Water condition:-  
 

            

                         

          

 
  

  

 

 

1) Mine shall treat mine water to the extent that it should meet the quality of drinking water source quality standards. The treated mine 
water should be used for beneficiation purposes such as plantation, irrigation etc 

2) The mine management shall provide toilets for laborers along with septic tank and soak pit.. 
3) Mine management shall provide rain water harvesting arrangements

Consent No:CTE-53787
38



       
 

 

     
   

M.P. Pollution Control Board 
E-5, Arera Colony 
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981  :- 
 

    

            

   

1. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly 
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 
16/11/09. Some of the parameters are as follows:                                                                                                         
     a. Particulate Matter (less than 10 micron) - 100 µg/m3 (PM10 µg/m3  24 hrs. basis)                                                                       
     b. Particulate Matter (less than 2.5 micron) - 60 µg/m3  (PM2.5 µg/m3  24 hrs. basis)  
     c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 µg/m3                                  
     d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 µg/m3                                
     e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 µg/m3                    

 

 

  
 

2. The industry shall take adequate measures for control of noise level generated from industrial activities within the 
premises less than 75 dB(A) during day time and 70 dB(A) during night time. 

 

 

  
 

3. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of 
emission/section/activities. 

 

 

  
 

4. Approach roads shall be made pucca to control the fugitive emissions of particulate matter generated due to  
transportation and internal movements.  

 

 

  
 

5. Mine management shall take effective steps for extensive tree plantation of the local tree species within or around the 
industry/unit premises for general improvement of environmental conditions and as stated in additional condition 

 

 

  
 

  

   

            

     

Additional Air condition:-  
 

     

            

      

 
  

 

 

 

1) Mine management shall demarcate a barrier zone of 7.5 meters as no mining zone on the periphery of mining lease boundary. 
2) Mine management shall construct and maintained pakka approach road from the mine site. 
3) Fixed type of water sprinkle system shall be provided on haul road.   
4) Mine management shall practice regular compaction loose material of haulage road  to reduce the emission of fugitive emission 
5) Transportation shall be done through covered vehicle. 
6) Transportation should not be done through forest area. 
7) The vehicle used for the transportation of minerals / material shall be PU certified and shall be properly maintained to reduce the noise

Consent No:CTE-53787
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GENERAL CONDITIONS:  
 

  

     

 

1. The non hazardous solid waste arresting in the unit/unit premises sweeping, etc. be disposed off scientifically so as not to 
cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping 
site.  If required. 
 

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, 
upon the representation of credentials:    
         a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the 
Board.                                                                                                           
         b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to 

be kept under the terms and conditions of this Consent.     
         c. To have access at reasonable times to any records required to be kept under the terms and conditions of this 
Consent. 
         d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,     
         e. To sample at reasonable times any discharge or pollutants. 

 

 

  
 

3. This consent/authorisation is transferable, in case of change of ownership/management and addresses of new 
Owner/partner/Directors/proprietor should immediately apply for the same. 

 

 

  

 

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive 
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or 
regulations.  

 

 

  
 

5. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 only and does 
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the 
unit separately and have to comply separately as per there Act / Rules. 

 

 

  
 

6. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date. 
 

 

  
 

7. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the 
date of expiration of this consent/authorisation 

 

 

  
 

8.  Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the 
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act. 

 

 

  
 

9. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole 
or in part during its term for cause including, but not limited to, the following :   
      (a) Violation of any terms and conditions of this Consent.   
      (b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.   
      (c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.  

 

 

  
 

10. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and 
necessary action will be initiated against the industry. 

 

 

  
 

  

 

 

   

         

  

Additional condition:-  
 

     

         

   

1. Mine management shall provide a retaining wall of ( Height 1.0 Meters , Width 1.50 meters and Length -1182 
meters) should be provided on human settlement side on the northern side at the distance approx. 150 meters. 

2. Mine management shall perform the mining activity as per the approved mining plan. 
3.  Rain water harvesting shall be undertaken to recharge ground water source. In case any adverse effect on ground 

water quality and quantity is observed, mining shall be stopped and resumed only after applying mitigating steps to 
restore the same. 

4. The Mine Management shall construct Garland drain all around the mine with stone pitching all around , and with  
settling tank. Sedimentation pits shall be constructed at the corners of the garland drains and de-silted at regular 
intervals. The garland drain shall be stone pitched / lined to prevent the soil erosion. Sump capacity shall also provide 
adequate retention period to allow proper settling of silt material. 

5. The mine management shall regularly monitor the ground and surface water (if any) in and near the core zone for 
contamination and depletion due to mining activity and maintain the records. 

6. The mine management shall take preventive measures to control fugitive emission from all the sources. Water 
spraying arrangement on haul roads, loading, unloading and at transfer points shall be provided and properly 
maintained.  

7. Top soil/solid waste shall be stacked with proper slope and adequate safeguards; it shall be utilized for backfilling 
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(Wherever applicable) for reclamation and rehabilitation of mined out area. Top soil shall be separately stacked for 
biological reclamation and shall not be stacked along with over burden.  

8. The mine management shall stack the over burden at earmarked dump site(s) only. Keeping maximum height of 
dump as 20 m and overall slope as 350 filled. The Over Burden dumps shall be backfilled and scientifically vegetated 
with suitable native species to prevent erosion and surface runoff.  

9. Controlled blasting should be practiced with the use of delay detonators and only during daytime. The mitigative 
measures for control of ground vibrations and to arrest the fly rocks and boulders should be implemented. 

10.  Vehicular emissions should be kept under control and regularly monitored for compliance of emission norms.  
Vehicles used for transporting the mineral should be covered with tarpaulins and optimally loaded. 

11.  The mine Management shall submit environmental statement for the previous year ending 31st March on or before 
30th September every year to the Board. 

12. Mine management shall provide fencing all around the lease area to prevent accident hazard due to open pits. 
13.  The mine management shall comply with the conditions of Environmental clearance pertaining to pollution control. 
14.  The mine management shall provide the safety equipments like Helmets, Boots, Gloves, Masks, and Earplug etc. to 

workers & ensure that workers will use them during mining activity. 
15.  The mine management shall take preventive measures to protect the trees and ensure minimum cutting of trees in the 

mining area. 
16. The mine management shall ensure the compliance of conditions of environmental clearance. 
17.  The mine Management shall comply with all the relevant Acts/Rules, directions, guide lines issued by MoEF /CPCB 

/MPPCB from time to time as required and, if applicable. 
 

 
 
 

For and on behalf of 
M.P. Pollution Control Board 
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M.P. Pollution Control Board 
 

             

           

 

   

                         

   

E-5, Arera Colony Paryavaran Parisar, Bhopal - 16  MP  Tele : 0755-2466191, Fax-0755-2463742 
 

    

                              

           

Consent Order 
 

                

                              

                                          

                                          

   

RED-MEDIUM 
 

                         
        

CCA-Renewal 
 

                 
          

PCB ID: 139564 
 

           

                                          

   

To,  
 

                                 

    

The Occupier, 
 

          

                    

                                          

          

M/s. D.G.Mining Pvt.Ltd. (Village.Baghat), 
 

          

                                          

          

Kh No. 551/5/1, 552/3 Parts , Village-Baghat,Tehsil-Niwari, 
Distt-Niwari (M.P.)Latitude : 25.4610 Longitude : 78.7774 
 

          

                                          

   

Subject:  
 

 

Grant of  Renewal of  Consent  under section 25 of the Water (Prevention & Control of Pollution) Act,1974   under 
section 21 of the Air (Prevention & Control of Pollution) Act,1981 
 

  

                                          

   

Ref:  
 

 

 Renewal of  Consent  Application R. No. 1395425 Dt. 27/08/2024 and last communication received on Dt.06/09/2024 
 

  

                                          

   

                       With reference to your above application for Renewal of Consent has been considered under the aforesaid Acts and 
existing rules therein. The M. P. Pollution Control Board has agreed to grant consent up to 31/08/2025, subject to the fulfillment of the 
terms & conditions, enclosed with this letter and- 
 

  

                                          

  

 SUBJECT TO THE FOLLOWING CONDITIONS  :- 
 

    

                                          

    

a. Location:  
 

 

Kh No. 551/5/1, 552/3 Parts , Village-Baghat, Tehsil-Niwari, Distt-Niwari (M.P.) 
 

      

                    
                                          

    

b. Mining Lease area: 
 

                       
     

7.60 ha 
 

                  

                                      
                                          
    

c. Product & Production Capacity: 
 

                     

                                          

       

Activity / Product Qty / year 
Mining of  Granite 1,267 Cubic Meter Per Year, 

 

 

 

            

                                          

      

(1) For any change in above industry shall obtain fresh consent from the Board. 
   (2)PP shall ensure that mining is done in sanctioned lease area as per valid mining plan approved by DGM Bhopal MP  up to 31.03.2028 vide L No. 6085 

Date:19.05.2023 & in compliance of the conditions laid in EC granted by SEIAA MP Vide L.No.5550 Dt.28.12.2020.  
(3)The project proponent shall follow the mitigation measures as provided in the MoEFCC GoI  OM No. Z-11013/5712014-IA.II(M) dated 29thOctober 

2014, titled ' Impact of mining activities on habitations - issues related to the mining projects wherein habitations and villages are the part of mine lease 
areas or habitations & villages are surrounded by the mine lease area.'  PP shall also have to abide by the directives of Hon. Supreme Court/High 
Court/NGT and as incorporated in EC granted by the MoEF&CC /SEIAA regarding providing offset from the roads (kuchha or pucca) and development 
of plantations/green belt.   

(4) PP shall have to abide by the directives of Hon. Supreme Court/High Court/NGT and as incorporated in the EC granted by the MoEF&CC / SEIAA, 
pertaining to distance of mining activity from any residential/public buildings, inhabited sites, National/State Highways/district roads, Railway lines/area, 
ropeways, bridges, dams /reservoirs or any other water body. Mining to be done as per the site specific guidelines of the DGMS & Explosives department 
of the GOI . The regulations for danger zone (500 Metres) prescribed by Directorate General of Mines Safety shall also be complied compulsorily and 
necessary measures should be taken to minimise the impact of mining generated dust,noise and vibrations on the environment. 

(5) Solid waste generated during mining process shall be stacked at earmarked site which shall be properly surrounded by garland drains & settling pits of 
adequate sizes so that no Soil/Silt/waste rock is discharged outside the mine lease area/ nearby water body blocking the natural flow of any 
nallah/river/pond. Top Soil / OB dump shall be biologically reclaimed. 

 (6) Evacuation of mineral shall not be through any village or forest area. PP shall provide pucca (Concreted/Ashphalted) approach road from main road to 
the mine site & ensure thick plantation on both side of this road to prevent dust/noise pollution. 

   (7) The dust generated during transportation of mineral & deposited on Approach/Haul roads shall be regularly removed by the road sweeping machines 
& suppressed by intermittent sprinkling of water on roads using pressurized water tankers of adequate capacity. PP shall practice regular compaction of 
loose material of haulage road & regular water sprinkling shall be done for control of generated fugitive emissions. Main haulage Road shall be provided 
with mist forming permanent water sprinklers on both sides to ensure control of dust during mineral transportation. 

 

       

                                          

     

The Validity of the consent is up to 31/08/2025 and has to be renewed before expiry of consent validity. Online application through 
XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization. 
Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required. 
 

     

                                          

    

Enclosures:- 
 

                          

        

* Conditions under Water Act* Conditions under Air Act* General conditions  
 

              

CC to :-  
1. District Mining Officer, (Mining Section), Collector office,  Niwari Dist. Niwari (M.P.) for information. 
2. Director, Geology & Mining Khanij Bhawan 29-A, Arera Hills, , Bhopal (M.P.) for necessary  action please.  
3. Regional officer, Regional office, MPPCB, Sagar   (M.P.) 

Consent No:AW-61103Outward No:121380,27/09/2024

By the order of Chairman, MPPCB

ACHYUT ANAND MISHRA
Member Secretary(Organic Authentication on AADHAR from UIDAI Server)

TPAV # 4B2MBSRS1D

Digitally Signed by : A. A
Mishra, Member Secretary
Date: 27/09/2024 02:11:44 PM

Signature Not Verified

42



      

      
   

Page: 2 / 5 
 

 
  

This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number. 
 

 

      

 
                            

   

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 :- 
 

       

                           

     

Sector Specific Water condition:- 
 

          

                           

              

 

1 Mines shall take effective steps to check the soil erosion from waste material dumping area to prevent siltation problem in 
near by nalla/river pond during rainy season. All the slopes of external dumps of over burden should be maintained at a 
maximum of 28 degrees. The check bunds shall be constructing for control of surface run off . 

2 a.Arrangements for overhead sprinklers with solar pumps / water tankers should be provided for dust suppression at the 
     exit of the lease area and fixed types sprinklers on the evacuation road. 
b. Mine water should not be discharged from the lease and be used for sprinkling & plantations. For surface runoff and 
    storm water garland drains and settling tanks of suitable sizes shall be provided. 
c. Mine shall have to take effective steps to check the soil erosion from over burden/waste material dumping area, causing 
    silting problem into nearby nallah/ river/ pond during the rainy season. Mine shall have to inform about the progress 
    regularly to the Board. 
d. All garland drains shall be connected to settling tanks through settling pits and settled water shall be used for dust  
    suppression, green belt development and other beneficial purposes.. 
e. Regular de-silting of drains and pits should be carried out. Adequate provisions of water for irrigating the plantations 
    shall be made by PP. 

3 Water sprinkling with adequately designed nozzle which produces tiny droplets of water should be provided during raw 
materials unloading. 

4 a. Blasting shall be done preferably on holiday / week end. No blasting to be done within 200 meters of any 
    residential housing establishment. PP shall ensure that blasting is done in compliance of various directives issued by 
    Department of Explosives Govt. Of India. 
b. Controlled blasting should be practiced with use of delay detonators only during day time between 10.0 AM to 4.0 PM. 
c. To avoid vibration, no overcharging shall be carried out during blasting, and muffle blasting shall be adopted. 
d. Top soil/solid waste shall be stacked with proper slope and adequate safeguards; it shall be utilized for backfilling 
    (wherever applicable) for reclamation and rehabilitation of mined out area.  
e. Top soil shall be separately stacked for biological reclamation and shall not be stacked along with over burden. Top soil 
    shall be simultaneously used for plantation within lease area and no OB/waste shall be stacked outside the lease area. 

 

 

 

 

                           
    

1. The daily quantity of trade effluent of the unit shall not exceed 0.000 KL/day, and the daily quantity of sewage of 
the unit shall not exceed 0.400 KL/day. 
 

     

                           

 

2. Trade Effluent Treatment:- 
 The applicant shall operate and maintain effluent treatment system properly to achieve following standards-  
 

       

                           

          

pH Between               5.5 – 9.0 

Suspended Solids Not exceed          100 mg/l. 

BOD3  Days 27 ⁰c  Not exceed          30 mg/l. 

COD Not exceed           250 mg/l. 

Oil and grease  Not exceed           10 mg/l. 
 

 

TDS Not exceed           2100 mg/l. 

Chlorides   Not exceed           1000 mg/l. 

  

  

  
 

    

                       

                           

             

For other parameters general standards of discharge as  notified under EP Act 1986 shall be applicable. 
 

        

                           

  

3. Sewage Treatment :-  The applicant shall operate and maintain Sewage Treatment System properly to achieve following 
standards- 
 

      

                           

            

pH Between               5.5 – 9.0 

Suspended Solids Not exceed          100 mg/l. 

BOD3  Days 27 ⁰c  Not exceed          30 mg/l. 

COD Not exceed           250 mg/l. 

Oil and grease  Not exceed           10 mg/l. 

fecal coliform Not exceed           1000 MPN/100 ml 
 

           

                           

         

 
  

                           

       

Sr   Water Code  
(Qty in klpd - Kilo Ltr per Day) 

WC : 
 4.700 

WWG : 
0.400 

Water 
Source      

Remark 

1 Domestic Purpose 0.700 0.400 Tankers Eff .treated through Septic Tank Soak pit. 
2 Dust Suppression 4.000 0.000 Mine Water Mine pit water to be used on priority. 

 

 

 

                           

      

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt 
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall 
be discharged outside of industry/unit premises. 

 

 

  

 

5. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior 
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this 
consent. Facility expansions, production increases or process modifications which result new or increased discharges of 
pollutants must be reported by submission of a fresh consent application for prior permission of the Board. 
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6. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working 
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent 

 

 

  
 

7. The Consent does not authorize or approve the Construction of any physical structures or facilities or the undertaking of 
any work in any water course or within its high flood level (HFL) area 

 

 

  

 

8. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as 
above conditions.  

 

 

  
 

9. Compilation of Monitoring data- 
i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the 
volume and nature of monitored discharge.  ii. Following promulgation of guidelines establishing test procedures for the 
analysis of pollutants, all sampling and analytical methods used to meet the monitoring requirements specified above shall 
conform to such guidelines unless otherwise specified sampling and analytical methods shall conform to the latest edition of 
the Indian Standard specifications and where it is not specified the guidelines as per standard methods for the examination 
of Water and Waste latest edition of the American Public Health Association, New York U.S.A. shall be used. 

 

 

  

 

10. Recording of Monitoring Activities & Results- 
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this 
Consent.                                           
ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as 
follows:                                                  
            (i) The date, exact place and time of sampling                                                   
            (ii) The dates on which analysis were performed                                               
            (iii)Who performed the analysis?                                                                        
            (iv)The analytical techniques or methods used and                                              
            (v)The result of all required analysis                                                                 
iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such 
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed 
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.                                                                                   
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of 
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation. 
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of pollutants 
by the applicant or when requested by Central or State Board or the court.  

 

 

  

 

11. Reporting of Monitoring Results:- 
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring 
report on line to the Board. 

 

 

  

 

12. Limitation of discharge of oil Hazardous Substance in harmful quantities:- 
The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations 
into natural water course. Nothing in this Consent shall be deemed to neither preclude the institution of any legal action nor 
relive the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses. 

 

 

  
 

13. Limitation of visible floating solids and foam: 
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam. 

 

 

  

 

14. Disposal of Collected Solid waste/sludge- 
All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM) 
Rules 2016. And/other Solids Sludge, dirt, silt or other pollutant separated from or resulting from treatment shall be 
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish, 
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters 
body habitat. 

 

 

  

 

15. Provision for Electric Power Failure- 
The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative 
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and 
conditions of the Consent. 

 

 

  

 

16. Prohibition of Bypass system of treatment facilities- 
The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms 
and conditions of this Consent is prohibited except: 
i. where unavoidable to prevent loss of life or severe property damage, or  
ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and 
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such 
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.  

 

 

  
 

17. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of 
consent conditions.  
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981  :- 
 

     

               

  

1. The applicant shall operate and maintain  air pollution control system to achieve the level of pollutants to the following 
standards:- 
 
 

    

        

       Name of section  Capacity      Control equipment to be installed            SPM/RSPM/SO2/NOx  
(Time weighted Average)* (µg/Nm3 ) 

Loading-unloading, Haul road, 
Transportation etc, 

Fugitive 
Emission 

Dust Collector, Dust Suppressor, Green 
Belt, Water Sprinkler, Wind Breaking Wall, 

 Annual average :  430 / 215/80/80  
24 hour average :  600/300/120/120 

 

      

    

2. The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 16/11/09. Some of the 
parameters are as follows:                                                                                                                
a. Particulate Matter (less than 10 micron) - 100 µg/m³ (PM10 µg/m³  24 hrs. basis)                                                                             
b. Particulate Matter (less than 2.5 micron) - 60 µg/m³  (PM2.5 µg/m³  24 hrs. basis)         
c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 µg/m³                                         
d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 µg/m³                                       
e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 µg/m³                                  

 

 

  
 

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the 
premises less than 75 dB(A) during day time and 70 dB(A) during night time. 

 

 

  

 

4. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of 
emission/section/activities. 

 

 

  
 

5. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or 
made airtight to avoid the public nuisance. 

 

 

  

 

6. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or 
process within premises 

 

 

  
 

7. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to 
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages 
etc. 

 

 

  

 

8. Industry shall take effective steps for extensive tree plantation preferably in 03 rows of the local tree species with 
minimum spacing of 2X2 meters within or around the industry/unit premises for general improvement of environmental 
conditions and as stated in below. 

 

 

  

 
  

  

               

     

 
 

   

               

      

Sector Specific Air condition:- 
 

      

               

          

 

1 Controlled blasting should be practiced with the use of delay detonators and only during daytime. The meditative 
measures for control of ground vibrations and to arrest the fly rocks and boulders should be implemented. Only wet 
drilling of holes shall be practiced. 
 

2 Extensive tree plantation shall be carried out in open area available within and around the mine premises and also over 
burden dumps in consultation with expert agency; Good housekeeping practice shall be adopted. 
 

3 The mine management shall take preventive measures to control Fugitive dust emission from all the sources should be 
controlled effectively and duly monitored.  
 

4 Water spraying arrangement on haul roads, dump trucks (loading & unloading) point should be provided and properly 
maintained. 
 

5 Mines management shall have to make suitable arrangement for handling and disposal of solid waste, over burden etc. 
 

6 Vehicular emissions should be kept under control and regularly monitored for compliance of emission norms. Vehicles 
used for transporting the mineral should be covered with tarpaulins and optimally loaded. 
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GENERAL CONDITIONS:  
 

      

              

  

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as 
not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to 
dumping site.  If required. 
 

              

       

Non Hazardous Solid wastes:-  
 

     

              

     

Type of waste Quantity Disposal 
Scrap/ Plastic packing material wood, card board, gunny bags etc  Re-Use/Sale to M.P. Pollution Control Board's authorized party 

 

  

              

 

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, 
upon the representation of credentials:    
         a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the Board.                                                                                                           
         b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to be kept under  
             the terms and conditions of this Consent.     
         c. To have access at reasonable times to any records required to be kept under the terms and conditions of this Consent. 
         d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,     
         e. To sample at reasonable times any discharge or pollutants. 

 

 

  

 

3. This consent / authorisation is transferable in nature, in case of any change in ownership / management, the new owner / 
partner / directors / proprietor shall immediately apply for the consent with new requisite information. 

 

 

  

 

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive 
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or 
regulations.  

 

 

  

 

5. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or 
Authorization under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 
only and does not relate to any other Department/Agencies. License required from other Department/Agencies have to be 
obtained by the unit separately and have to comply separately as per there Act / Rules. 

 

 

  

 

6. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date. 
 

 

  
 

7. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the 
date of expiration of this consent/authorisation 

 

 

  

 

8.  Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the 
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.  

 

 

  

 

9. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole 
or in part during its term for cause including, but not limited to, the following:   
      (a) Violation of any terms and conditions of this Consent.   
      (b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.   
      (c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge. 
 10. This  consent  may not be  taken  as a measures  of  proof that mine  has  not  violated pollution control law at any 
period of time in the past. 
 
11. Mine Management shall comply with all the relevant Acts/Rules, directions, guidelines issued by MoEF/CPCB/ 
MPPCB from time to time as required and (if applicable). 
 
12. Mine Management shall comply with the direction of Hon’ble Supreme Court, National Green Tribunal & Hon;ble High 

Court issued in the relevant writ petitions.  
 
13. Mine shall have to close down the mining activities in case there in any public complaint regarding health & 
environmental degradation and Board find the facts correct and direct the mine to do so at any time.  
 
14. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and 
necessary action will be initiated against the industry. 
Consent/authorization as required under the   Water (Prevention & Control of Pollution) Act, 1974, The Air (Prevention & 
Control of Pollution) Act, 1981is granted to your industry subject to fulfillment of all the conditions mentioned above. For 
renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of expiry of 
this consent/authorisation. The applicant without valid consent (for operation) of the Board shall not bring in to use any outlet for 
the discharge of effluent and gaseous emission.  

For and on behalf of 
M.P. Pollution Control Board 
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ADVOCATE PRANJAL PANDEY <advocatepranjalpandey@gmail.com>

Joint Committee Report filed in compliance of order dated 07.11.2024 passed by Hon'ble NGT (CZ) in OA
235/2024
1 message

ADVOCATE PRANJAL PANDEY <advocatepranjalpandey@gmail.com> Mon, Jan 13, 2025 at 6:19 PM
To: Kanishk Devesh Sharma <kanishkdevesh1@gmail.com>, dirgeomn@nic.in
Cc: parul.bhadoria04@gmail.com

Madam/Sir 

Please find enclosed the Joint Committee Report filed in compliance of order dated 07.11.2024 passed by Hon'ble NGT (CZ) in OA 235/2024 (Ravi Kumar
Meena v State of MP and Ors.). This mail is being sent on behalf of Counsel of MP PCB  (Advocate Parul Bhadoria). This mail may be treated as
proof of service. 

Regards 

PRANJAL PANDEY

ADVOCATE

F-3, Vidhya Vihar, Hoshangabad Road,

Bhopal, 462026.

9340657120, 8349313812

advocatepranjalpandey@gmail.com

FINAL FACTUAL REPORT IN OA 235-2024 (2).pdf
11226K

mailto:advocatepranjalpandey@gmail.com
https://mail.google.com/mail/u/0/?ui=2&ik=72b0796e37&view=att&th=1945fb693cc1cb2d&attid=0.1&disp=attd&realattid=f_m5v1gqsm0&safe=1&zw
Raghvendra singh
Typewritten Text
PROOF OF SERVICE 
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